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Promotion Committee 
consisting of :-•. 

1. Director General, 
Fishery Survey of India, 
Bombay—.Chairman. 

2. Deputy Director General, 
(Fisheries)/Zonal Director, 
Fishery Survey of India, 
Bombay—Member. 

3. Deputy Director General, 
(Engineering)/Mechanical 
Marine Engineer, Fishery 
Survey of India, 
Bombay—Member. 

4. Senior Administrative 
Offic:r, Fishery 
Survey of India, 
Bombay—Member. 

5. Joint Director, 
Cotton Development, 
Bombay—Member 

[No. 2-26/87-F (Admn.)] 
NAYAZ RASUL, Addl. Industrial Adviser. 

Note : G.S.R. 456 dt. 10-3-79 
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ri 	 MINISTRY OF INDUSTRY 	 - 

-AT4 4A fl 131 Er I' : 	 (flepsi trnct of Industrial Development) 

- 	 Central Boilers flu-r1 

fr 	 ? 

rf 	T 44(4 4ri crut scr1 

(ti) 	u'Y Tt 	D'r[; 

(ii) 	tsT Tt 

W4 it~ 

(t) 	sfli 	r3fr 

() 
fk- 	rrT T; 

(it) 	rrt 	fxr*srr 	; 

(T)qRiffftq 4"T 1t91 zff 
-4t -l ; 

(iT) 

 

;5TqVkq 	Tq-i:ifMf3FCrT a 	ftT arirr AT  

;fr rrr 	rr 	iff 

rrTrr 

(t) 	tfi 	T1 i t181 	TT TN I 

New Delhi )  the 23rd November, 1994 

G.S.R. 606.—Where 	ecitain diaft reKulatiOnS further 
to amend the Indian Boiler Regulations 1950, welc published 
as required by sub-section (I) of ScCtlun 31 of the Indian 
Boilers Act. 1923 (5 oft 923) St pages 637 to 648 of the (lazette 
of India, Part 11- section 3, sub-section (1), dated the 

23rd April. 1994 under the notification of the Government 

of India in the Ministry of Industry (Department of indus-

trial Development) (Central Boilers Board) No. GSR 194 

dated the 5th April, 1994 Inviting objections and suggestions 

from all persons likely to be affected thereby till the 10th July, 
1994; 

And \sllercris the said 	Gazette was made available 
to the public oil the 27th May, 994: 

Aud wliei ens no objections or suggesrioist have been 
received; 

Now, threfoj e, In exercise of the powers cunfeircd 
by section 28 if the Indian Boilers Act, 1923 (5 of 1923), 
the Central Boilers Board heteby makes the following iegula-
linus further to amend the Indian Boiler Regulations, 1950, 
titluiely 

ftuui; 	Tt 	rfrr ffT 	'41 	1 

rrf 	f91 

T 	r4T/T 	rr M 
wriT ftrirnIu 

T TTt I { iIT W TT4 ST 14-m-civ

TT 	f 	fr 	i1 ru 

t't 	TIi I 

[f'fr 	6(10)/9 z-'] 

f 	rri• TfqT, ff 

TT 1911UT ._ 	f -ft-trs 	r3fT. 1f 600 fr 

i 	 1950 a 	TrT 3T1PiT 

fsi M 	 iff1rI 	TT f9fftf1f 

TiTI #vTffim f'ti' 

(i) ri 	fk9is 24 TTT4, 1990 

(z) 179 fr, TiT, 	24 	TfT, 1990 

(3)  Ti 	489 fkn 	y 1993 

(4)  tT.1.f'1, 	PTT 	516 	fT0t 	23 	91993 

(s) f.T.f'rf. 	#15EIT 	634 R9ltiF 	25 f'4', 1 993 

(e) qT 	107 	f9flT 	26 

1994 	 I.41(.f 	11Wr 	223 f -;1i- 47 

14 	ff&, 	1994) 

() rtrr 	250 	frT. 	r, 1994 

(8)  8TT 	402 	frrt 	1-1 	Tl', 1994 

(9)  lT,I.f1f. 	T11IT1 427 	ffN 	20Wl9, 1994 

1 . (I) These ieguletiiins may be called the Iil'liaii Boilci 
(Sixth Amendment) Regulations, 1994. 

(2) They shall conic Into force on tIte date of their publica-
tion in the Official Gazette, 

2. In the Indian Boiler Regulation, 1950 (hereiisaftet 
referted to as the said regulations), it, regulation 2,- 

(a) after clause (c), the following clause shall be inserted, 
namely 

"(cc) "calculation pressure", in 	relation to a boiler, 
means the design pressure of any Pat adjusted to take 
into account the pressute diops corrspondiiig to the 
tnost scVerC conditions of pressure drop and hydraulic 
head;" 

(b) after clause (dd), the followitsg clause shell be inserted, 

namely 

"(ddd) 'design pressure" means,- 

(i) in relation to a natura l or assisted circulation b o iler, 
the maximum allowable woj king pressure in the steam 
drum of the boilce; 

(ii) in relation to a once through forced-circulation boiler, 
the maximum allowable working pressure at the hinal 
superheater steam outlet 

3. In the said regulations, us regulation 4, in sub-regula-
tion (c), in paragraph (Vi), in the Note, li.r paragraph (c) 
the following paragraph shall be substitut ed, namely 

'(c) Each grade of steel is tested at three temperatures, 
namely 500°C'. 550°C and 600°C for T22 grade of 

steel and 460°C, 500°C and 550°C for 112 grade of 

steel and at three stress level to give rupture lives of 

1000, 3000, 10000 hours at each temperature and tak-

ing two specimens under each test condition in con-
form ty with the code/Specification to which fit .  steel 
is 



2090 THE GAZETTE OF INDIA: DECEMBER 10, 199'1 /AGRAHAYANA 19, 1916 [PART 11--SEC 3(i)3 

4 	In the said regulations, in regulation 4A, after sub- 
regulation (I), the following sub-regulation shall be inserted 
rnicIy 

"(4) In ease of foreign firms seeking recognition as ''Well-
Known Steel Ma kei ", 'Well-known Pipe/Tube Maker", 
"Well-known l-ouridi'y" or "Well-known Fo,ge", a 
fec of US 8 10,000 (Ten thousand US Dollats) only 
shall he deposited aloiigwith the completed ques-
tiotinaire lot in. l'hc [valuation Committee shall 
carry out the evaluation within 120 days of the receipt 
of the fees.". 

5. In the said regulations, in regulation 61, in sub-i egula-
don (a), the following proviso shall be added at the 'end, 
namely 

"Ptovided that the test may be dispensed with by the Ins-
peeling authority if the tube is subjected to non-destructive 
testing by an a pprnoi late method like ultrasonic or/and 
Eddy curtent tcrtirig.'". 

6. In the said rcgulatiotss, its tcgulation 113, alter sub-
regulation (b), the following sub-regulation shall be inserted, 
namely 

"(bb) In the construction of unfired boilers when the dished 
ends do not form a part of the heating surface, cold 
spun dishcd ends conforming to IS 2825 may be 
used.". 

7. In the said regulations, for regulation 268, the follow-
ing tegulation shall be substituted. namely 

"268. Nydiaullc test at makers' works 

(a) Boiler drsint and other cylindrical cotnponents having 
internal diameters greater than 600 millimetres shall 
his hydraulically tested on completion of manufacture 
at the makers' works in the presence of Itispecling 
Officer to 11 times the maximum permissible working 
pressure without indication of weakness and defects. 

(b) All components which are not reasonably accessible 
for inspection after assembly into the holler or have 
been tested hydraulically prior to welding at a pressure 
less than that specified in sub-regulation (a) shall be 
tested hydi tiulically to 14 times the maximum working 
pressuic before assembly into the boiler. 

(e) Tubular products that have been hydraulically tested 
to the required ptessure prior to welding or ultra-
sonically tested shall not equire fun tticr hydiaulic 
testing as components provided they were joirci 
during assembly by clrcum rife rential but joint which 
have been welded and non-destructively tested as per 
clevamit piovisions of these regulations. 

(d) Components other than tubular pioduets shall not 
requime hpdraulic testing before assembly into the 
boiler if the comnpkted boiler is tested hydraulically 
to II times the otaxinsunt permissible working 

pressure at site. 

(e) In case of cii urns, headers which are to be fitted with 
tubes, the test may be made before drilling of tube 
holes but aftcm attachments of nozzles and vimilat 
fittings. 

(f) The rest pressure shall be taised wadually under proper 
control at all times so that it never exceeds by more 
than 6 of the acquired pressure and maintained for 
30 nuriutes whci eupon the ptessure shall be reilued 
to maximum allowable working pressure and main-
tamed foi sufficient time to pci mit close visual inspec-
tion for leakages of thi p1 essure pat is 

(g) The tCinperaturc 01 sSa Icr used as medium of presstiie 
testing shall not he less than 20'C and more than 5ty'C. 

Os) in case of drums of 'composite' Construction and 
partly rivetted arid partly welded scions or seamless 
foiged drum shell with cods attached by fusion weld-
ing, the test pt cssttl e shall he the same as for fusion 
welded drums. 

(i) Should the hydraulic test reveal any defects in the weld-
ed steam, it shall not be repaired unless the Inspect-
ing Authority permits to do so. 

(j) On completion of agreed repairs to a drum which has 
previously been stress relieved by heat-treatment, 
further heat-treatment, if requited by the Inspecting 
Authority, shall be done and the drums shall again 
he subjected to hydraulic test.''. 

8. In the said regulations, in regulation 310, for sub-
regulation (I), the following shall he substituted, namely :- 

(I) The permanent set in tile spring (defined as the 
difference between free height and height measured 
ten minutes aftci the spring has been compressed solid 
three additional times, after prcse(tirsg at room tem-
perature) shall not exceed 0.5 of the free height.". 

9. In the said regulations, in regulation 320,- 

(a) for sub-regulation (a), the following sub-i'egulatioris 
shall be substituted, namely : 

(a) Every boiler shall have two ntcistis of ittdicatitig the 
water in it of which onc shall be conventional guage 
glass: 

Provided that in the case of boiler drums below 3 feet 
(91 cm) diametet where their is difficulty in fitting two 
water guages, two test cocks and a glass water guage 
shall be fitted,'. 

(b) sub-regulation (N) shall be omitted; 

(c) sub-regulationt (c) and (d)shall respectively here-lettered 
as sub-regulations (b) and (e): 

(d) in sub-regulation (b) as vu i'cle'ttered,- 

(i) for the figure atsd word "2 inches", the figures and 
word "50 millimetres" shall be substituted:—' 

(ii) the following shall be added at the end, iiaintly 

"Mitsinnum length of the visible portion of the 
guage glasses shall be 200mm. The length may 
be increased depending upon the capacity of the 
boiler by the Chief InspectorjDimector of 
Boiler of the manufacturing State.". 

0. 	In the said regulations, in regitlahiciii 357, in sub- 
regulation (b),— 

(a) for words and figures "Figure Nos. 28 to 34'', the 
words and figures "Figure Nos 28 to 34A" shall be 
substituted, 

(h) after type 7 and the entry relating thereto, the billow-
big shall be added, namely 

"8, Socket welded flange Figure 34A.". 
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(c) in the design conditions, the following shall be added 	 to n'iaxinium allowable working prcsure and main- 

at the end, namely ' 	 mined for Sufficient time to permit close NUlll iflS- 

pection for leakage of N CssttrC parts.''. 
"Type 8 flanges for all design pressure and tempera-
tore conditions. This type shall be used only for 
pipes upto and including 51 nuns (2 inches) noni intl I 
hore. Thea.' flanges shall not be used u here Severe 
ci osiun or corrosion is expected to occur.''. 

(d) after figure 34, the folloss ing figure SJIAII be inserted, 

namely 

13. Jo the said regulalion, in regulation 3iC, in sub-
regula'ion (a). in the list of Siaiea!l_Inioii TercitoriCs with 
their di iingu'sh log letter, aftei the entry  
the following Ill II he insetted. no ire l 

'Megliulara........ rvlL 

'9 

x',n - t ,C is (NOMINAL PIPE WALL 1l'IiCStstSS) 
OR 1iiCXN5S OF rL,NGt t'1iJ 	w-tJCtiEVCR 15 SMALLfS, 

SOCKET WELDED FLANGE 

FIGURE NO 34A 

II. 	In titO said i egulatioris, in regulation 376, for sub-regit- 
lation (e).  the following cub-regulatIon shall be substituted, 
namely 

"(e) No blank flange/plug shall be inserted betsscen a 
safety valve chest and the boiler genetally and wheic 
it Is permitted by tho Inspector the blank flange/ 
plug shall be removed in his presence.". 

12. In the said regulations, in regulatico 379, for Sub-
regulation (a), the following shall be substituted, namely 

'(a)(i) Subject to the provisions of sub-teget taticn () of 
regulation 381, every boiler shall be hydraulically 
tested after erection at site in presence of the Inspector 
to 1 I times the itsaximurri working pressure as certified 
by the Inspecting Authority in Fat- rn TI, to be stamped 
on the boiler, as frec from any indication o wdllltnesc 
or defects. 

(. ii) If all coitsponcntc if the boiler in the manufacturers's 
premises hasc not been tested hsdraulicatly is per 
regulation 268 the test, on completion, cltall be taken 
to l I times tIC rnaXiMUM %yorking pressure. 

(iii) Tine ternpe attire of the water ited ss madittiii of 
pressure tesiiiig chnll not be lest thtin 2ttC and greater 
than 5flC 

(iv) The test pressure shall he raised gradually unlci pro- 
per Control at all times so that it never esceeds by more 
than S 	of the recp,fired pIe.sure and maintained for 
lit minute, ss'hercupon the pressure shall he reduced 

267  

(i) In order to take the ageing effect on boilers, the work-
ing pressure of the pasts of them as calculated from 
the formulae in these regulations thall he reduced 
as per the table given below 

TAttLE 

Ageot'buiter 	25 35 45 50 hO 70 80 90 100 
exceeding (in eats) 

Masiinuni perittitte1t 95 90 itS RU 'ii)  60 50 40 	30 

working pressure 
perccn I. 

lii) Fm thnsc boilers and plates of which have already 
been emit aiul tested under regulumicn 7 sod this regula-
tion shall be given a t'tmhhcr lease of lift of 50 years 
from (fledttte of the tct of the boilers. The vorktiit 
pressure that shall he allowed after the testing shall be 
reduced is per the table given below 

T,\ ILl, 

period after date of test (in yea! s) 	to 20 30 JO 	SO 

Maximum working pressure allowed 	90 80 70 50 II) 

(percentage), 

(h) Water Tube Boilers 

(i) The boilers which are operating at a temperature of 
400C and above including utility/industrial boilers 
and all boiler parts operating in the creep range of the 
boiler shall he non-destructively tested after they any 
ii operation for 100,004) hours for assessment of the  
retitaneist I ic of the parts 

(ii) The parts ofa boiler when it completes a. life of 25 years 
sic to he tested for assessment of the renlanent life 
of such parts. ff results are acceptable as per the 
standard laid down by the Central Boilers Board a 
certifteate tltal) Nt issued by the Chief Inspector of 
boilers for cx tending the life of the boiler for a further 
period of 10 )ears or ',ucft less period its rreommnd. 
ed by the Remancist Life Asscs5ment Oi - anisatiois. 
this assessrnemst of rcmrtitets, life Shall he carried out 
thereafter every (iso years by the !iri' ,ifltSatiOfls p. ork-
log in tile field of boilers and romitnent life and eaten-
ston thereof after such orgtirsmsetion is approved by 
the . erttr,il Boilers 190,11'd. Such olgattisation shall 
work in close coordination scab tlic otT'ie of the Tech-
meal Advisoer (Boilers) in the field of remaneni life 
assessment and aistensiuri The working pressure of' 
such boilers may he reituced on the rccomnieirta-
tions of such approved organisation.'. 

14. 	lii tflc said 1 cgstla I '1115, for regulalim ,  391A, the 

Ibtiowing regulation shall be substituted, namely 

'391A. Ageing of boitc.--

(a) Shell Type Bodet S 
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15. In the said regulations, in regulation 393,— 	 20. In the sold tegutations, in tegulation 554, for figures 

(i) hi sub-regulation (d), after the uord and figures 	Xfl153, X11/54 and XII/56, the following figurcc shall res- 

"regulation 385". the words and figures "subject pectivelv he substituted, nameR' 

a maximum of rupees 20,000/- shall he added. 

(ii) after sub-regulation (d), the following suh-rcgul.oi.ns 
shall be added, namely 

(e) The arrantcnint drawings showing the broad details 
of modifications or conver&lons of the existing boiler 
shall be subject to the approval of the Chief Inspector 
of Boilers of the State where the boiler is intended for 
modification or conversion is registered. 

(I) if the detailed manufacturing drawings are got approv-
ed by the Inspecting Authority of the State whete 
parts will be manufactured and inspected, no separate 
compliance of sub-regulation (e) is required.". 

16. In the said regulations, in regulation 595A, for sub-
regulation (3), the following sub-regulation shall he sub-
stitutcd, namely :-.-- 

"(3) For Inspection of tubes and pipes, the fees shall he 
charged at the rate of Fs, 100/- pet metric tonne or a 
fraction thereof.". 

17. In the said regulations, in regulation 395C, for sub-
regulation (1), the following sub-regulation shall be sub-
stituted, namely 

"(1) SubJect to a rpinimuni inspection fee of Rs. 300/-
per inspection for the valves, the inspection (cc shill 

be charged as under 

(a) Upto 25mms. .. . R. 5 per piece. 

(b) Above 25mm3 and upto 50 mins. .. . Rs. 10 per piece. 

(c) Above 50rnens and upto 100 mms, ,, . Rs. 20 per piece. 

(d) Above 100 mms and upto Z50 mnis, ., .Rs. 100 per piece. 

(e) Above 250 mms. .. . Ra. 200 per piece.". 

18. In the said regulation, after regulation 395F, the 
following regulation shall be Inserted, namley :- 

395G. Fee for inspection of spares and scantlings 

The fees for inspection of sprees and scantlings shall be 
charged as under 

(a) For outside surface area not exceeding lilsq. ft. (0 93 m) 
Rs. 300. 

(b) For outside surface area exceeding 10 sq. ft (0.91m 2 ) 

but not exceeding 30 sq. ft. (2.79 ma). .. . Rs. 400. 

(c) For OSA exceeding 30 sq. ft. (2 79 m 2 ) 

but not exceeding 50 sq. ft. (4.65m2). ., . Rs. 450. 

(d) For OSA exceeding 50 sq. ft. (4 65 m2) 

but not exceeding 70 sq ft. (6.5 m, ,. . Ri 550 

(e) For OSA exceeding 70 sq. ft (6.5 rn) 
but not exceeding 90 sq. ft. (R 36tn 2). .. . Rs. 650. 

(1) For OSA exceeding 90sq. ft. (8.361n') 
but not exceeding I lOsq. ft. (10.22ni I .. . Rs. 750 

19. In the said regulations, in regulation 545, after sub-
regulation (c), the following sub-regulation shalt he inserted, 
namely 

"(cc) In the construction of unfired hollers when the dished 
ends do not form a pait of the heating surface, cold 
spun dished ends conforming to IS 2925 may he 
used.". 

It.t. ¶ALI HCLI 

4- 
Yiur No'. XXI153 

ILL Ati 4Qt.I 

Ti 
,l'd' ' 
t5 

'Figure 1'lo, XJI/51+ 

(: 

p41 
dt IIIt 

llgLro N., xII/56 	 - 

21. In the said regulations, in regulation 611, in 
sub-regulation (a), for the word "X-Ray", the word 
"radiographic" shall be substituted. 

22. In the said regulations, in Form TV relation to 
he Steel Maker's Certificate, for the portion hegniun-

ing with "we hereby certify that" and ending with 
" in accordance with the standards", the following 

shall be substituted, namely 

- Wc hereby certify that the material described 
below has been made by Mfs ................by 
the .....................process, as per 
specifications ............and rolled by ......... 
and has been satisfactorily tested in the presence of 
our Test House Manager or his representative in 
accordance v tb the stipulated tests Ind tolerances, 

For gothic bars/seclps, billets and hot rolled strips 
which are to he processed further by the same 
manufacturer for making tubes/pipes, the physical 
properties are not required to he nleruioned by th 
-,tee manufacturer." 
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23. In the said regulations, for Appendix J, the 	(f) When welding of drum or shell is completed and 
following Appendix shall be substiuted, namely :-- 	 to check the records of heat-treatment when 

heat treatment is 	required 	under these 

	

"APPENDIX 	 regulations; 

Inspection and Testing 	of 	Boilers 	during 	(g) When weld test specimens have been prepared 
construction, 	 from the test plate, previously selected to wit- 

	

GENERAL 	 'less the required testing! 

'File Inspecting Authority shall have access to the 
sorks of the manufacturer at all reasonable times and 
shall inspect the manufacture of the boiler at least 
at the following stages and may reject any part that 
does not comply with tue requirements of the Indian 
Boiler Regulations, 1950. In case of any doubt, the 
Ttispceting Authority may e\amine it any stage other 
than the stages stipulated helos The manufacturer 
shall give at least 4 working days' notice to the Ills-
pecti ng Authority/tn specting Office, before teaching 
each stage. Before undertaking any of Lite stage 
inspections, the Inspecting Authority/I ni specting 
Officer shall satisfy hinielf that the testing equipment 
insti ument has been properly calibrated. 

Inspection during construction 

Each boiler shall he inspected during construction 
by an Inspecting Officer nominated by the inspecting 
Authority. Sufficient inspections shall he made. to 
ensure that the materials, construction and testing 
conform to the requiremenLs of these regulations. 

Stages of inspection during construction 

A. Shell Type Boilers 

(a) (i) Check the identification markings on the 
plate with those recorded on the plate 
makers' certificates; 

(ii) Check the reported result of tile mechanical 
and chemical properties on the plate 
makers' certificates against the require-
ments of the Indian Boiler Regulations, 
1950. 

(iii) Witness the marking of the test plates for 
identification before they are cut from the 
parent plate or plates. 

(b) When the Shell plate and end plates have been 
formed with plate edges prepared for welding 
and test plates are attached: 

(c) When INC welding of main C) hi adrical shell is 
completed and checked for ciruiarity 

(d) To c'atnmne radiographs amid, or reports of non-
destructive testing; 

(e) When openmug have been prepared and Wild 

pipes and similar connections i iseluding end 
plates have been tackwelded in posw art and 
subsequently on 	completion  

(h) During hydraulic test, followed by external and 
internal examination and stamping. 

B. Water Tube Boilers 

1. WeJdd drums and headers 

(a) (i) When the plates are ready for identification 
is ith plate mill certificates at boiler maker's 
works and cut to size ready for forming to 
cylinderieal shape: 

In laying out and cutting the plates, the 
plate identification mark shall be located 
so as to he clean) visible after the boiler 
part is completed. if the plate's identi-
fication mark is unavoidably cut out, it 
shall be transferred by the manufacturer 
another part of the component to the 
satisfaction of the Inspecting Authority; 

(iii) The Inspecting Authority shall identify weld 
test plate material if production weld tests 
are required. 

(b) When the plates are formed to cylindrical shape 
with the edges prepared for welding and set up 
in readiness for commencement of welding and 
attachment of test plates. 

(c) When the welding of the main cylindrical shell 
is completed, the shell checked for circularity 
and the radiographic or ultrasonic test reports1 
ILLOt'ds are available for scruitiny: 

(d) When the end plates are ready for identification 
with the mill certificate, formed to shape with 
weld edges prepared and set on to the cylindrical 
shell in readiness for the circumferential welding 
operation. 

(e) When the welding of the end plates to the drum 
or the header is complete and the radiographs or 
ultrasonic examination records are available for 
scruti fly; 

(f) When each drum or header is prepared to receive 
any compensation plates and attachments, and 
svheri at least 10' ,0'of each type of branch or 
tube stub is set up ready for welding; 

(g) When all welding on each drum or header i 
complete, the Inspecting Authority will check 
the records of heat treatment, and mark off of 
specimens for preparation and testing from 
test olates 
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(h) At hydraulic test followed by external and 
internal examination and testing and stamping. 
On alloy steel drums thicker than 50 millimetres 
and high carbon steel drums thickcr than 100 
millimetres further non-destruci ye examina-
tion shall be done on drums, nozzle and stub 
weld after stress relief; 

(i) Any drum having tube holes drilled 
subsequently to the hydraulic test shall be Further 
examined on completion of this work and prior 
to despatch from the manufacturers work. 

C. Seamless Drums and 1-leaders 

(a) When material i5 ready for identification uith 
the steel makers' Certificate of Manufacture and 
test, also isheit each cylinder is prepared for 
forming, or welding at' separate end closures 
and to identify test plate material 

(h) When each plain shell drum or header is pre-
pared to receive compensation plates and attach-
ments and a representative number of stand 
pipes, tubes or tube stubs, are set up ready 
for welding 

(c) When all welding on each drum is complete and 
the radiographs or ultrasonic test records are 
available the Inspecting Authority shall check 
the record of heat treatment arid the marking 
off preparation and testing of specimens from 
test plates: 

(d) At hydraulic test, followed by external and 
internal examination and stamping, oil thick 
drums of high carbon or alloy material further 
non-destructive examination shall be done on 
drum nozzle and stub welds after stress relief. 

D. Tubes and Internal Pipings 

(a) When the tubes or pipes are ready for icleiiti-
fication with the tube makers' certificate at the 
boiler makers' works and at least 10 of tubes 
and pipes arc set up ready for welding: 

(b) When all -welding of tubes or pipes arid their 
attachments are complete and the non-destruc-
tive examination report/ records are available for 
sci'u tiny. 

I nspct ions arid tests to b 5arrred out 
Makers' \Ver ks Foundry Eoroin 	I juts 	and the 
pipe ni'td tube vaker' works hy 	thc, 	I ncpect in 

Auth o rity 

I. Steel hltkcrs Works. 

i) When tho billets, plates, angle, hats or any 
other part to he used in the eu'rstrUclinrr OF the 

boilers 

(i) checking of' lire chemistry of sicl as per 
regulation; 

(ii) riarking the test ,j)"iiacii for the mechanical 
test; 

(iii) Final testing. 

Note—Notwithstanding anything specified above 
wirer e the stcei is made by t he \VeiI-ktrnsvn Steel 
Maker as recognised under the Indian Holler 
Regulations, 1950 by the Ccrtral Boilers lloerd these 
tesiswrll be carried out and certified by tile Steel 
Makers themselves and the rec)rd', ni'aiutained The 
certificates 5) issued will be accepted by the 
Inspecting Authority of or turthier use. 

2. Foundi , 1 rging Unit ,,- 

When bilIeLs bars for fit ging are received and 
ready ft ide it tls atit ii 

(if Chemical analysis @1 tIre castiiigs;fot ging 
mater ial; 

(ii) Marking and mechanical test tog of the tct  
specimen, of easti ngs'furging'. 

NOLC : - Notsvithstand inc any'ti tug specified above. 
when the castings/Corgings are macic by well-known 
foundriesft'orging units as recognised under the 
Indian Boiler Regulations, 1050  by the hentat 
Boilers Board then tests will be carried out and 
certified by the FoundriesFarges themselves and 
all records are maintained properly. The certificates 
so issued shall be accepted by the 1 nspceting 
Authot ity for fur ther use. 

3. Pipe and Tube Maker's 

(a) When billets, plates ire reedy for' ideitilieitiun: 

b) When pipe"'/tubes rue ready for exaisiriati t 

and selection or nwclianieai Icit it'tr rr'- 
nittlisiig 

(c) '.'hen the tet speciniclis tre ready for testing 

(d) When pipe. ;tubes arc ready for hyd r'aui ; LC,15 
or the ion-destructive examination. 

Note : 	otwithstanding anything specified above, 
when the pipes:tuhes ace mOo Lii'iCtil ret by well-
known pipes;iubes makers lee ig rued unLler the 
lndioir Bill-  Regulalhns. 11).-, 1  by the enti'ah 
Bnibr s Board all the above tages of fl51)Ct C 0, 

,hall he earned out and cart iiied by t he n - anu-
facturer o f pipes and tubc'. tirencelves and 
records n itintained, '('lie certificate, so issued be 
tire rnitnuta furers in the prescribed Form ,  Of 

I ndiai Boiler Regulations, 1050 shall be accepted 
hy the inspecting Authority for furl her use. 

4. inspectie ii. and ts1s to he carried Out 'it the 
Fabricators' Wot ks for fabric'attrn of' itciris. 
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lor parts inaiiufacturcd from the tubes/pipes at 4 ft 	'wrr 	fir fTT47 W 
the inantitacturers' 	oiks either by manipulation 01 rr 	5-2 6/93_-r. - 1, (-) 	fi' 20 
fabricatioji. 

1994 	4T4 4 
(a) Identification 	of 	materials: 1frf9 	I 2 	T 	j;;Vt: 	2 	(i) 2 	(ii) 
(b) Checking of dimensions: ( 	() 	f-i1- 	fr 	r 

(c) Hydraul i c test. 

V. Valves aid Mountiiig 

(a) \Vhien pre-oosting m iterals are ready 	for 
C\iliflifltt to]) and L eleciio ii for ei 

(b) When the test speeinien ace rotdy for lc' - t "  

(c) Non-Desi ructive 1 c-dig .t required uniter 
I id an Baler Regul st ion. 

)d) Vhcn the paris u e machuwd and acmb1ed 
and are ready for d menional check in 
tccordtnee with the dia's togs tippoved by 
the Inspecting AtILiZo tIe. 

Ic Hydmi,11 1C test as per approved drawings. 

-NotwithsLLtullng an thing specified above 
in case of Well-known 1- a und ries/Fores, etc., 
the fIt st two stages of inspect ion will be cart ied 
out by the Coundi iestFovges ilieritselves, and 
certified and record maintained. The certificate 
o issued shl1 be accepted byihe 111pc.l ins 

Authot ity for further use. 

[File No (( 0)92-Boilers] 

V. K. GOEL, Secy. 

FOOT NO lE : —Tllc principal regulations were pub-
lished jut the Gazette of India as S.R.O. No-. 600 
dated 15111 September, 1950 and last an-tended vide 
Gazette notifications 

(i) GSR 178 dated 24th March. 1990. 

(ii) GSR 179 dated 24th March, 1990. 

(iii) GSR 488 dated 9 th Octobe'r 1993. 

(iv) GSR 516 dated 23rd October, 1993 1.  
(v) GSR 634 dated 25th December, 1993. 

(vi) GSR 107 dated 26th February. 1994. 
(Ernia GSR 223 dated 14th May, 1994). 

(vii) GSR 250 dated 4th June, 1994. 

(viii) GSR 402 flitted 12th August, 1994, 
(ix) GSR 427 dtitccf 20t1i August, 1994. 
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INDIRA (I -\4flflf NA'l IONAJ. OPhN UNIVERSITY 

New Delhi the 23rd November, 1994 

U.S.R. 607.—InercJe of the pOwrs Vested with it, 
under Section 25(2) of the JGNOU Act. 1985 (50 of 1985), 
the' flood of Mcnaccment of IGNOU amends Sub-clauses (d) 

(c) of Clause  rod (2)(11) respectively of Statute 12 
If the- Sioules of l(JNfliJ ss dli the assent of the Vjjtor con-
vcecl Ode' telinhtry of 1-tu;tnin Resource Development, Dept, 
of Education tcitcr N. F.  4 -26 1 93-U.  I (Desk) dated 20th 
October, 1994, 

the imen(led clauses will rcad as under 

Striate 12(2) (I) 

(d) three eaperIs nut in the set vice of the Uni'.-et sh y  to 
be uoiuinaied by the Vice-Chancellor in such manner 
is m ), IC rcr : 11, d i n t he Ordinances. 

Stile 12121 (Ii) 

ri One rie.so. nut i n tt 	seisiec of 	the Unc 
I' 1 1 , 0. Hc..i ii of Manag'-ment 

1'.: 	rn -atdn ci I 	shill he eIfne'tivc (ion'i tic date' k f the 
pp itv.it he I h e  V ai - 1.1.. 201h October, 19 0 4. 

[No. 10 ADMN(c;) 1st. 12/891 
D. C. PANT, Registrar 


